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had a plan to k ill people. This is 
absolutely tw isting-the whole thing. 
( In terruptions)

m w  : * * *

M il. D E PU TY-SPE A K E R : Please
take your seat. Nothing w ill go on 
record, when I am on my legs. Please 
take your seat. Now, we have had 
enough of this. W e go to the next 
business. ( In terruptions)

SHRI S A M A R  G UH A: Again  I
submit that I  cannot prove to be a 
lier. I have said that I  have got two 
concrete examples. Unless you per
m it..........

MR. D E PU TY-SPE AK E R : That
w ill not go on record. ( In terrup 
tions )

MR. D E PU TY-SPE AK E R : Mr.
Samar Guha, I beg of you not to make 
unnecessary..........

SHRI S A M A R  GUHA: Sir, my
reputation is at stake. I do not in
dulge in political gimmicks. ( In te r
ruptions)

MR. D EPU TY-SPEAKER : Nobody
is making any political gimmick here. 
The cases of persons who called some
thing a political gimmick or a cheap 
gimmick have been sent to the P r iv i
leges Committee only three days back. 
Does the hon. Member not know that? 
Nobody is doing any political gimmick 
here. Now, let us close that subject 
and get on with the business; other
wise, there w ill be no end to this. I 
have already submitted to you that 
there is an inquiry going on and you 
w ill have ample opportunities to say 
what you want to say— in some other 
discussion or so. Therefore, let us go 
on w ith the business.

SHRi YE SH W AN TR AO  C H AV AN : 
As the Government have not substan
tiated the statement and have merely

referred to the irresponsible argu
ment given by the Attorney-General, 
the only thing that we can do is to 
walk out of the House.

Some hon. Members then le jt the 
House.

( i i )  Alleged Bank Accounts abroad
IN THE NAMES OF SHRI SANJAY 
Gandhi and Shrimati Maneka 
G andhi.

SHRI JYO TIRM O Y BOSU (D ia
mond H arbour): The other day I pro
duced a photostat copy v/hich alleges 
that Shri Sanjay Gandhi and Smt. 
Maneka Gandhi are maintaining bank 
accounts abroad. The Finance Minis
ter has neither confirmed the genuine
ness of the document nor denied the 
same. The real confirmation or 
denial could only be made by the 
Swiss Bank concerned. Nothing 
short o f that could possibly satisfy us. 
W e have no knowledge whether the 
Enforcement Directorate has sum
moned Shri Sanjay Gandhi and Smt. 
Maneka Gandhi to interrogate them 
with regard to their alleged bank 
accounts abroad.

I have now the fullest details about 
these foreign exchange dealings.

The Maruti Heavy Vehicles Private 
Ltd., which Shri Sanjay Gandhi v ir 
tually owns, in their letter dated 29th 
January, 1976, addressed to the Oil 
and Natural Gas Commission in the 
matter of purchase of eight cranes 
from  DEMAG stated:

“We desire to compete (w ith ) 
our competitors for this order and 
as such we have foregone the en
tire commission in this transaction.”

Accordingly, foreign exchange equi
valent of Rs. 1.7 crores was released 
for payment to DEMAG account in 
West Germany for purchase of cranes. 
This had happened around January,

•Not recorded.
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1976, and the cranes were actually im 
ported into India between October, 
1976 and January, 1977. This was 
done presumably after making fu ll 
payments to D EM AG in foreign  ex 
change.

In the meantime, in March, 1977, 
Shri Sanjay Gandhi’s mother went 
out of power and the new Govern
ment started enquiring about assets 
and bank accounts abroad o f Smt. 
Indira Gandhi, Shri Sanjay Gandhi 
and others. This caused alarm in 
them and to hide their misdeeds, they 
took recourse to the fo llow ing method:

On 22nd June, 1977, the Deutche 
Bank, A.G. Hamberg, West Germany, 
have remitted by telegraphic transfer 
an amount of DM 3,69,600!-, equiva
lent to Rs. 13,62,463.65 to the Central 
Bank of India, Bombay, for being 
credited to the account of Maruti 
Heavy Vehicles Pvt. Ltd., Gurgaon, 
and the amount was sent by the Cen
tral Bank, Bombay, to the Central 
Bank Branch in Gurgaon the very 
same day.

13.00 hrs-

This payment and particularly its 
delay in bringing the money to India 
indicate the follow ing:

(a ) that the declaration made by 
Maruti Heavy Vehicles that 
there w ill be no payment of 
commission was totally false 
and was done to mislead the 
exchange control department 
as w e ll' as the Income-tax 
Department of India;

(b ) That Maruti Heavy Vehicles 
received their commission and 
other dues from  DEM AG (W . 
G E R M A N Y ) as soon as the 
O il and Natural Gas Com
mission obtained a release 
order of foreign exchange in 
1976.

(c ) Although the payment was 
made by DEM AG long before 
the last year ended, this 
commission of Rs. 13,62,463.65 
paise (which constituted, I  
suspect, only a part o f the 
commission and other dues) 
was being kept in Germany 
against our laws.

*

(d ) The above goes to show that 
Shri Sanjay Gandhi and his 
associates are/were maintain
ing foreign bank accounts 
which is a cognisable offence.

MR. D E PU TY-SPE A K E R : You
wanted it to be admitted as a ques
tion and it is under consideration....

SH RI JYO T IR M O Y BOSU: You
are getting emotional, but I have no 
intention of offending you.

In this context I want to say that 
the Finance Minister and the Home 
Minister may kindly take note of this 
and come back before this House with 
information as to whether this amount 
of Rs. 13 lakhs and odd was kept in 
Germany against the law of the land 
and i f  so, whether prosecution is go 
ing to be launched or not.
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SHRI JYO TIRM O Y BOSU: This is 
a very serious matter that Rs. 13 
lakhs, 62 thousand and odd should 
have been kept in a foreign bank . . .

MR. DEPU TY-SPEAKER: Please
take your seat. You cannot keep 
getting up like this and raising all 
kinds o f matters without notice. 
Nothing w ill go on record if  you per
sist.

13.03 hrs.

DEMANDS FOR GRANTS*, 1977-78 
— contd.

M inistry of Energy

MR. D EPUTY-SPEAKER: The
House w ill now take up discussion 
and voting on Demands Nos. 31 to 
33 relating to the Ministry of Energy 
for which six hours have been allot
ted.

SHRI H AR I VISHNU K A M A TH  
(Hoshangabad): Sir, today is a fear
ful day— the day of the guillotine and 
I am sorry to say that my fears and 
forebodings which I had voiced the 
day before yesterday have unfortun
ately come true. A  look at the clock 
shows only five hours are available 
today. m

MR. DEPUTY-SPEAKER: The
Members were so excited that they 
have taken up more time on other 
matters.

SHRI H AR I V ISHNU  K A M A TH : 
You announced that six hours have 
been allotted for the Ministry of 
Energy, but even this quantum of 
time may not be available today for 
discussion on the demands of this 
Ministry. You had also said that the 
time allotted for the Minisry of Ener
gy might be reduced.

I submit that the Ministry of In for
mation and Broadcasting being in my 
judgement, in my estimation, far 
more important than the Energy M i
nistry should not be subjected to a 
desultory casual discussion in this 
House, because it may get only one 
and a half hour or an hour even if  
the time allotted for the Ministry of 
Energy ic cut. I do not want that. I  
would submit, and I, am sure, the 
House w ill agree with me, that the 
Ministry of Information and Broad
casting should have a full-dress dis
cussion in this House in this session, 
either next week or the week after 
the next before the session comes to 
a close. On that understanding, I  
would let the guillotine descend at
6.00 O’clock.

SHRI JYO TIRM O Y BOSU (D ia
mond Harbour): Sir, I  have written 
to you also and I want to make a 
submission in support of Shri Ka- 
math’r submission. A t the same time, 
I would like to point out that v/hen 
Shri Advani lays down a White Paper 
on his Ministry's working, which I  am 
told would be laid in 7-10 days, it is 
better that we have a full-fledged dis
cussion under rule 184 on that White 
Paper. I do hope that the Chair and 
the House would agree with me in 
this regard.

SHRI P. K. DEO (Kalahandi): Mr. 
Deputy-Speaker, Sir, the entire busi
ness of the House is being regulated 
by the Business Advisory Committee. 
They have gone into the priorities of 
the Ministries and allocated time, 
and wc should stick to it. The Busi
ness Advisory Committee is repre
sented by all the parties. Taking into 
consideration that we have fu lly ap
proved the minutes of the Business 
Advisory Committee in this House, 
we should stick to the schedule. So 
far as the importance of the Minis
try of Information and Broadcasting 
is concerned, I  do not want to be
little it. As suggested by my friend, 
Shri Jyotirmoy Bosu, there would be

•Moved with the recommendation the Vice-President acting as President.


